
IN THE CENTRAL ADMflflTFcATIVE TRIBUNAL:. HYDERABAD ENCH 

AT HYDERAEAD 

O.A.No.999/92 	 Date of Order: 16.11.1 

BETWEEN; 	

I B.Suresh Kurnar 	 .. Applicant. 

A N D 

Union of India6  rep, by its 
Secretary, Ministry of Defence, 
NEW DELHI. 

The Scientific ?viser to the Minister of 
Defence, Director General Research & 
Development, Dte., of Personnel, 
DHQ P0 NEW DELHI - 110 011. 

The Director, 
-Defence £4etailurgical Reseacrh Lab., 
P0 Kanchanbagh, Hyderabad. 	 .. Respoents. 

counsel for the Applicant 	 ... Mr.K.u3hakar Redd 

Counsel for the Respondents 	 .. Mr.V.Rajeswara Rao 
• 

	

	 for 
Mr.N.V.Ramana 

CORAM: 	 . 

HON'131E SFffI T.CHANDRASEKHARA REDDY,MEMBER(JUDL.) 



Oer óf the Single Meter Bench delivr& by6)  
Hoñ'ble thri T.Chandrasekhara Reddy, Munber(Judl.) 

This is an alicatjon filed under Sec€ion 19 of 

the ?dministrative Tribunals Act to direct the respondents 

to pay subsistence allowance to the applicant from 1•1.1986 

on the basis of the revised pay scales together with arrears 

and to pass such other ororders as may deem fit ahd proper 

in the circumstances of the case. 

The facts giving rise to this CA in bflef are 
ii 

as follows 3 

The applicant is an employee of the 

Metallurgical Keseatch Laboratory, Hyderabad. Hej}.Jas 
later promoted as Tool Make' anring Nov.74 

appointed as radesman Mate on 30.3.64 and L. The respondents 

hakept the applicant.under suspension we.f. 2*.1976 as 

departmental enquiry was pending against him. Thel  deparUnenta 

enquiry seems not to have been completed yet. The applicant i 

being paid subsistence allowance on the basis of the old pay 

scales. It is the case of the applicant that he is entitled 

for subsistence allowance on the basis of the revi!sed pay 

scaleth from 12.1986 onwards together with all art'ears. 1-lenc 

the present CA for relief as already indicated ab9ve. 

We have heard today Mr.K.Sdhakar Reddy, Mvocate 

for the applicant and Mr.V.Kajeswara Rao for Mr.N.V.Ramana, 	F 

Standing counsel for the respondents. 

 jjq 0.A.921/92 which is identical in ail respects 

he Division 
LI 

ng both sid4 

certain 

'ose of tnis 
a—. 

92 DC Dcr t-h4 

this CA had come up for admission hearing before 

Bench of this Tribunal on 22.10.1992. After 

the said OA.921/92 had been disposed of by giv 

directiOns. So, it would Im fit and proper to di 

also with the same arections as given in o.A.92: 

a. 



5. 	 Hence we direct the respondents to pay t5te 

allowance to the applicant on the basis of the revi!ed pay 

scales w.e.f. 1.1.1986 after deducting the amountIpa t had 

already been paid to the applicant towards subsistéñce 

allowance on the basis of old pay scales. The ratéat which 

the subsistence allowance that has got to be paid 

pay scales will be at the same rate that has been 

old pay scales. (50% or 75% as the case may be). 

time is given to the respondents to implement the 

in this 0A 0  The CA is allowed accordingly leavin 

bear their own costs. 

jh the revised 

paid in the 

Three rronthS 

orders passed 

the partiest 

(T . CHANDRAS 
Member 

Dated: 16th November, 1992 

(Dictated in Open court) 

Deput 

To 
1.The Secretary, Union of India, 

Ministry of Defence. New Delhi. 

2. The Scientific Adviser to the Minister of efenc 
Director General Research & Development, 
Dte., of Personnel, CHQ P0, New telhi-11. 

33•d The Director, Defence Metallurgical Research Lz 
P0, Icanchanbagh, Hyderabad. 

One copy to Mr.K,Sudhakar Reddy, Advocate, 

One copy to Mr.N.V.Ramana, Add1.CGSC.CAT.Hyd. 

One spare copy. 

pvm. 

h RtDDY) 
.1 	 * 



TED BY L) COED BY 

CHECKED BY 	APPROVED BY 

IN THE CENTRAL AU4INISTRATIVE TRIBUNAL 

HYDERABAD BENCH : HYDERABAD 

THE HON'BLE 

SAND 

THE HON'BLE MR\R.BALASUBRAJ4IIAN;M(A) 

THE HON'BLE MR.T.CHANDRJ&SEyJjpJ< REDDYZ 
M(JUDL) 

AJD 

THE HON'BLE MR/C.J.ROY ME?ER(JtL) 

Pated: U' -fl -1992 

QRDER/JULX3MENT; 

R.A, /C.A. /M.A.Nn 

in 

O.A.No 

T.A.No. 	 (wp.No 

Admi4ted and interim thrections 
ss•u a. 

Allowed 

Dispoed of with directions 

Dismi sed 

£flsn9ssecj as withdrawn 

Di7ssed for default V'  

MA. rdere/Rejected  

No orders as to c 	
TrjbwnaI 

DESPATCH 

t2)  21110y1992 

RYDERAEAU $tMCR. 

pv m 




